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11.57 hrs.

RE: MOTION FOR ADJOURNMENT
FIrRING oN BHEL WORKERS AT Harp-
WAR.

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Sir, let me be
heard™first

MR. SPEAKER: You wilil glso be
heard. He is on a point of order. Let
me hear it. Shri Basu.

SHRI CHITTA BASU (Barasat):
Sir, I am on a point of order. I have
given notice of an adjournment mo-
tion on the firing at BHEL. . ..

SHRI KRISHNA CHANDRA HAL-
DAR: I should be heard, Sir.

SHRI CHITTA BASU: Sir, I have
given zn adjournment motion under
riile 60 for discussing the firing on
the BHEL workers at Hardwar which
had taken place on' the 23rd of March
last. B ) £

Sir, uynder Rule 60, you have got
only two options. You have to state
the reason why you have not accep-
ted it.

MR. SPEAKER: I havge stated;
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SHRI CHITTA BASU: But, I have
been communicated in a Wwhispering
way. It was communicated and the
reason stated here is that gince the
Demand of the Ministry of Home Af-
fairs is likely to be discussed ...

MR. SPEAKER Ministry of Indus-
tries—not Home Ministry.

SHRI CHITTA BASU: It does not
concern the Industries Ministry.

MR, SPEAKER: 1 have said, tte
enncerned ministry.

SHRI CHITTA BASU: I think you
should give me an opportunity to ex-
plain my position and alsg listen to
the Minister concerned. under Rule
60 And then you can decide whether
ycu will admit my motion or not I
risc under Rule 60, provisp (2) Be-
furc deading whether vou will pe-
J€¢i or mot you may ask for mv exp-
lanation. My adjournm.ent motion 18
not directeq against the Industries
Minister 1t ;s directed against the
Home Minister because the Central
{ndustrial Security Force is under the
direct control of the Home Mimstry.

Sir. under our Constitution, the Law
and Order falls under the State Gov-
cirment. But, the Central Industrial
Sccurity Force ig under the adminis-
trative control of the Home Minisiry
of the Government of India. Secand-
ly, Mr Speaker, Sir, you would a'so
know that tne Central Indust;ial Se-
curity Force are not to take orders
from the local police.

MR SPEAKER Mr, Basu, you ace
not to argue that matter.

SHRI CHITTA BASU: I want that
the adjournment motion should be ac-
cepted and I should be given the
chance to discuss it. You discussed
the question of Lucknow, This is a
very imporfant matter, CISF has
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run amuck and created trouble. They
have injured a number of workers.
One worker has been killed,

SHRI KRISHNA CHANDRA HAL-
DER: Mr. Speaker, Sir, I have a'so
given notice of an adjournment mo-
tior on the similar subject The Cen~
tral Industrial Security Force comes
under the Home Ministry. BHEL is
also a public undertaking. We want
to have a discussion and, as such, you
shoulq allow, our adjournment mo-
tion. It is a very serious matter. We
wsant CISF should be abolished and
withdrawn from BHEL.

MR SPEAKER: You are now going
into the facts of the case.

SHRI KRISHNA CHANDRA HAL-
DER: Either you allow our adjourn-
ment motion or I have also given
nalice of a Calling Attention motion.
(Interruptions)

Since yesterday Central Industrial
Security Force has again been deplcy-
(d m the factory There mav be
breach of peace again So, Sir, we
want your ruling

MR SPEAKER
given my ruling.

i have already

SHRI CHITTA BASU: What is the
prgument for your rejection

SHRI KRISHNA CHANDRA HAL-
DER: It 1s a Central force and 1t
comes under the Home Ministry.

SHRI CHITTA BASU: You canaot
brush it away. 1 draw your attent.on
to Rule 60 provisp (2). I want {0
know your ruling.

MR SPEAKER: I have alrcady
made my observation. Provisn 2
merely says ‘if the facfs are not clear.’
Neothing more Now, I call Mr, Fer-
t «ndes,



